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CENTRjg. ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH. JABALPUR

0«A. NO. 915/2002

Mukesh Chaturvedl, Son of
Shrl R«K» Chaturvedl, by
occupation LDC, SRO, Jabalpur,
Resident of Type-II, a/8» Vljay
Nagar, Jabalpur.

Versus

Applicant

1. union of India, through
the secretary. Department/
Ministry of Labour, New Delhi.

2. The Central Provident Fund

Cornnissioner, P.P. Office, 14,
Bhikaji Kama Place, New Delhi-
110 066.

3. The Regional Provident Fund
Commissioner, Fr.l, 7, Race
Course, Pradhikaran Bhawan,
indore.

4. Regional Provident Fund Commiss
ioner, Grade ii. Behind Krishi
UpaJ Mandi, Jabalpur.

Counsel :

Shri A.K. Choubey for the applicant.

Coram :

Hon'ble Shri justice N.N. Singh
Hon'ble Shri R.K. Upadhyaya

Respondents

Vice Chairman.
Member (Admnv.K

ORDER (OralO
(Passed on this tne 7th day of January 2003)

By this application^the applicant has assailed

the order of transfer dated 28/02/2002 (Annexure A-7K

Persuant to this order of transfer the applicant has also
be — '

been directed to^elievej with effect from 13/12/2002 as per

order dated 11/12/2002 (Annexiare A-125.

2. It is stated by the learned counsel for the

applicant that the applicant is a LDC, SRO, in the office of

RPPC, Jabalpur. He Joined the service on 04/04/1998 and his
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name finds place at serial No. 508 of gradation list

circulated vide memo dated 18/05/1999. The learned counsel

invited attention to Transfer Guidelines dated 19/11/2001

issued by the Central Office and circulated by the Regional

office, Indore as per letter dated 19/11/2001 (Annexure A'"5).i

The learned counsel states that the transfer of the appli

cant is in violation of the guidelines and^therefore^the

impugned order of transfer dated 28/02/2002 (Annexure A-7)

and consequent relieving order dated 11/12/2002 (Annexure

A-12) be quashed. It is also informed by the learned counsel

that the applicant has made a representation against the

transfer order on 23/12/2002 addressed to the Regional

Provident Fund Commissioner, Indore, but the same has not

yet been decided.

3. After hearing the learned counsel for the

applicant and after perusal of the material made available

at the time of admission of this application and without

expressing any opinion on the merits of the claim of the

applicant^it is desireable that the pending representation

of the applicant is disposed of before the applicant is

directed to join his new place of posting. Therefore^we

direct the applicant to send a fresh representation alongwi-?

th a copy of the order of this Tribunal within a week to

respondent No. 2 with a copy to respondent No. 3 and respon

dent No. 4. If such a representation is made by the

applicant, the respondent No. 2 is directed to dispose of

the Same by a speaking order within a month from the date of

receipt of such a representation. The decision of the

respondent No. 2 may be promptly coiranunicated to the

applicant. Pending communication of decision of respondent

No. 2^the applicant shall not be forced to join the place

to which he has been transferred.
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4. Stibject to the directions as in the preceding

paragraph^this Original Application is disposed of at the

admission stage itself.

CL

(R.K. UPADHYAYA)
MEMBER (A)

(N.N. SINGH^
VICE chairman
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